
Merger of M7s. Brooke Bond India 
Ltd. with CentrOn Industrial Alliance 

Pvt Ltd.

«095. SHRI SATYA DEO SINGH:
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether M/s. Brooke Bond India 

Ltd., a foreign majority multinational 
company and a large house have sought 

merger with Centron Industrial Alii* 
anee Pvt. Ltd.;

(b) if so, what is the Government’s 
reaction thereto;

(c) whether Government will consi- 

der the merger proposal even after the 

foreign majority company dilutes its 
foreign equity to 40 per cent under 
FERA; and

(d) whether this will not be in vio- 

lation of Government Industrial Policy 
under which foreign investment is not 

allowed as per Government Guide lines 

and will it not result in back door entry 

©I an MRTP company and multinatio

nal company in a non-priority and non. 

appendix I Industry?

THE MINISTER  OF  STATE IN 

THE  MINISTRY  OF  INDUSTRY 

(SHRI JAGDAMBI  PRASAD  YA- 

DAV):  (a) to (c).  Specified Au

thority constituted under Section 72A 

of the Income Tax Act. 1961 had re
ceived  an  application from M/s. 

Brooke Bond India Limited lor recom

mendation of amalgamation of M/s. 

Centron Industrial Alliance Pvt. Ltd. 

to the Central Government for  the 

purpose of Section 72A of the Income 
Tax Act, 1961. The Specified Autho
rity informed the applicant company 

that they regretted their inability to 

recommend their scheme to the Cen

tral Government for the purpose of 

section 72A of the Income Tax Act. 
1961, as the scheme of amalgamation 
was linked with the foreign equity 

dilution under FERA.  The applicant 

company were advised that if after 

dilution of foreign equity to level not 

«xcedfng 4040 per cent, they were still 

Interested in the proposed amalgama

tion, they might submit a fresh appli

cation to the specified Auhority.

(d)  Fresh aplication, if and when- 
received, will be considered by the
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Sppcilfied Authority as per the provi
sions of the Income Tax Act, 1961- 
Am̂ m̂atSon will also, be considered 
by the Government under provision* 
of the Monopolies and Restrictive 
Trade Practice Act, 10W.

Steps to Improve Law and Order in 
Metropolitan Cities

8096. SHRI AMAR ROYPRADHAN:
Will  the  Minister  of  HOME AF

FAIRS be pleased  to state the steps; 

Government have  taken to improve 

the law and order situation so that 

women in the capital as well as other 

metropolitan cities could move freely?

THE MINISTER  OF STATE IN 

THE MINISTRY  OF  HOME  AF

FAIRS (SHRI  DHANIK LAL MAN- 

DAL); According to the Governments 

of Gujarat,  Maharashtra and Tamil 

Nadu, the problem does not exist in 

the cities  of Ahmedabad,  Greater 

Bombay  and Madras.  The Govern

ments of Andhra  Pradesh and Uttar 

Pradesh, and the Delhi  Administra

tion  have taken several precautio

nary measures  to improve the law 

and  order situation in the cities of 

Hyderabad and Secunderabad, Kanpur 

and Delhi.  These include intensive 

day and night patrolling, police ban- 

dobust on the occassions of festivals 

and other important functions; post

ing of police pickets in affected areas, 

particularly near  womens’ colleges/ 

hostels, cinema houses, bus stops and 

temples;  surveillance  over  known 

criminals,  formation  of  vigilance 

squads to check eve teasing*, book

ing the  culprits under  appropriate 

sections of law, etc.  Information in 

respect  of cities  of Calcutta  and 

Bangalore is awaited from the State 

Governments and will be laid 011 ^e’ 

Table of the House.
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